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3 	6.2.97 	Shri D.8.Mishr,counsel for the 	\r&\J 4Wr 

applicant does not want to press t*z 
M.A. 325/96. According to hin, since the 

orders of this Court is violated, he wants 
to file a Contempt Petition. M.A.325/96 
is dispOsed of accordinqly. 
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